CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

Hon’ble Shri M.P. 5ingh, Mambei(A)

Bimla Saini
CRPJ II 49, New Seslampur
Datlhi : : . Applicant

(Shri Sushsel Kumar Sharma, Advocats)
VS SUS
Govt. of NCT of Dslhi, through
1. Educatian Officer
Dte. of Education, Zong Y
0ld Secretariat, Deihi
2. Principa
CR DAGSS S5.K.Y. _
New Seelampur, Delhi .» Respondsnts

=
<
Zi
—t
o]
i g
T
or
r—
a
-0
o
ct

(shri Mohit Madan, proxky Tor Mrs.
Advocate )

the second respondent and her services were terminated by
an oral ordsr on 2.11,2001. According to her she was
paid monthly wagss of Rs.800 {(conso
fund. she has made a representation to the second

respondent on 9.11.2001 to taks her back in service but

sha has Tiled the present 0OA sesking diractions to the
respondents to (&) reinstates her in 38rvics  wiln Ffull
hackwages and (b)) . regularisa her s&rvices. Howaveri,

the argumants, the learned <counss

Parent Teacher Association, which is not a governmental

organisation., Hs as submittad that vide order datsad
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forwarded toAa11 the Heads of Schools not to engage any
part-time woirkers and all PTAs have bheen informed
accordingiy. Thereafter, the mesting of the FTA
executive body passed a resolution dated 29.10.7001 +to

disengags - the applicant rom dutiss. Therefore ths
&
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present CA is not maintainable and be dismissed.
3 I have nhsard the lsarnad counsal for ths parties and

ras.

o

perused the rsc
é.- During the courss of the arguments, the learnsd
counsel for applicant has drawn my attention to the
judgement dated 30.5.2000 by which OA 272271988 touching
uﬁon a similar issue was allowed and the respondenté were
directed to consider the claim of applicant therein for
r%gu]afﬁsation after relaxation of ags fn the 1ight of

observations contained in the said Jjudgement. He has

statéd that applicant’s case is coverad by this Jjudgement

V)]

nd therefore a similar direction may be given to the

espondents in this caze. I have considered this aspect

5

nd I am convinced that tha present OA 13 covered in al)l

o)

fours by the aforesaid Judgement datsd 20.5.2000 in OA

2722/1888.
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In the result, the present OA is allowed and the
respondents are directsd to considsr applicant’s claim
for reguiérisatiﬁn after giving age relaxation to her to
the extent of servics she had rsndered with the sscond

respondents. No costs.

{M.P. Singh)
Membear{A)
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